IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH (7

AT HYDERABAD
0.A.No.1014/99.
Dt, Of Decision : 12-07-99,
Shri C.Narasimhaiah .. Applicant.
Vs

1. The Commissioner of Central Excise
& Customs, Hyderabad.

2. The Deputy Commissioner (P&V)

Central Excise & Customs,

Hyderabad..
3. The Employment Exchange Officer,

Kumool — 518 001. .. Respondents.
Counsel for the applicant : Mr.K.Ravindra B'#b\i' ]

Counsel for the respondents : Mr. X Narahari, Addl. CGSC.
sMr.Anil Kumar,SC for State of A.P.

CO -

THE HON’BLE SHRI RRANGARAJAN : MEMBER (ADMN.)
THE HON’BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)

XXXXX

ORDER

ORAL ORDER (PER HON'BLE SHRI RRANGARAJAN : MEMBER(ADMN.))

Heard Mr.K.Ravindra Babu, lcarned counsel for the applicant and

Mr.K.Narahari, learned counsel for the respondents.
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2, ItisnowstatedﬂmtﬂnpostofScpoyforwhichposttheapplicantis

an aspirant is going to be notified openly. Hence, the applicant may apply for the
Shali-
same as and when notified. 'Iherespondemsa?lnotﬁllupﬂwpost\mtilmcopcn

L6
notiﬁcationﬁissucd and further processing of the notification is completed.

3. The OA is disposed of at the admission stage itself. No costs.
M RANGARAJ
(B. A §H'w ) ®R. AN)
N[EMBER(ﬂUﬁL) MEMBER(ADMN.)
Dated : The 12° July, 1999. ﬂ‘ 4
e *
(Dictated in the Open Court) o T
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1st AND- IInd, COURT.

TYPED BY CHECKED 9Y
CUATARTD BY SVED

TUE CENTRAL ADMIMISTRATIVE TRIZUNAL
HYDEARDAD GENCH.HYDERAZAD,

THE HOM'OLE MR.JMSTICE D.H, HASIR
' V1t .

THE HOW'OLE MA.R. ﬁANGAR&Jii/;//(d
: MEMJIER (QADMN )

THE HON'BLE MR.0.§.JAT PARAME ST
meEMsER { JudL) 4

agnER. Date, V271 33

et/ 20pHzAT

MA . /RA. /CR.NC
M

nA.Na.\()\L¥\¢1Ci

ADRITIED A.D INTERIM DIRECTIONS
_I§SUED.

N g/wm

SENED / REJECTED

&Y,

1zt A3 T4 CUSTS. C#A a

gmigias afgaom
Cenyal Administrative Tribunal

997 | DESPATCH

28 JUL 199

gavag wgdle
YODERABAD BENCH




